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I 

INTRODUCTION 

I, the Chairman of the Committee on Assurances, having been 
authorised by the Committee to present the report on their behalf, present 
this third report of the· Committee. 

2. After the presentation of their Second Report on the 5th May, 
1955, the Cemmittee was reconstituted on the 9th .May, 1955 and then 
again on the 13th June~ 1956. 

II 

SITTINGS OF THE COMM.ITTEE 

3. The Committee held nine sittings (namely, on the 9th Septem-
ber, 1955; 22nd December, 1955; 24th March, 1956; loth April, 1956 ; 
9th August, 19~6; 5th Septemher, 1956; 13th September, ISS6 and the 
14th and 22nd December, 1956) and considered the nature and extent 
of implementation (,f a number of assurances and procedural matters 
connected with the impiementatiC'>n of assurances. 

4. At their sittings. held on the 9th Seytember, 1955 and the 
22nd December, 1956, .the Co~jttce agreed to the deletion of certain 
assuraqg:s whj.-b bad Q!J!live~tJhe.frjltm~Y .. TrQm1lieJii ·£r"p'e?4in~-ass~~::-

, aQces . . , -
m 

ASSURANCES GIVEN IN THE HOeSE ON THE 
29TH SEPTE.MBER, 1951 DURING THE COURSE OF 
DISCUSSION ON THE DELHI PREMISES (REQUISI-

. TION AND EVICTION) AM.ENDMENT BILL, 1950 

5. In connection with the above: assurances, the .Ministry forwarded 
a memorandum to the Committee, as also laid the. same on the Table 
of the House on the 3rd April, I956 indicating the action taken by the 
various authorities under Government in the matter. AQart frpm ,0,D.-
lidering this mem.Q[~Qun4.. the CQJIlp1ittee desired to have sC;'B1~ hu~ther 
}nfotmatio~ .• 9n.. q:rtW ..l?9.Uu:s-_b.cfole..:...~.th~ ... ~!tiyed' at a .. d.ec;:i~~Q:n .. .§ili 
regard to .~~_ isnplementalia~_Qfthese as~p..r~.£~.~111.e.y;~.Wg~~,. f.r~ea 
two questionnaires (Appendices I & II) at their sittings held on The 24th 
Marcli,- 1956 and lOth April, 1956. The Ministry furnished the infor-
mation asked for in the questionnaires (Appendices III & IV). Ihe_"CoJll-
mitlli at their sitting held on the IOt.t:I April. 1956 a so examined tbe 
re resentatives of the 1\ i· . ill Works= Housing and Su yet .-

eha ilitanori and of the Delhi State Government in order to 0btaln 
~~"s;.u."""""'~~~~'--'-~~~!t......Ln!.!.1 -,:tb~e'r emorandum~ ------6., After examining all the facts, the Committee came to the con-

clusion that the assurances had b~en satisfactorily implemented. 
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" IV 
DROPPING OF AN ASSURANCE IN PUBLIC INTEREST'" 

I 

7. In regard to a i=ending assurance, the Speaker forwarded. t~ 
\, the Commir:re~ for its co~sideration a ~?mmunication, he ha~ recelve I from the Mimster of ParlIamentary .<\..ff'zlrs to the effect that It was DQ 

in the public interest to disclose the information promised in answer tq 
, the original question. Tpe Committee agree that it is wIthin the rightJ 

of Government not to disclose information in public interest. and re ~ 
commend that the assurance may be dropped. The Comnuttee feeJ 
chat in cases of doubt the Committee should refer .such matters to th~ 
Speaker for guidance. I 

V 
CONSIDERATION OF NEW FORMULA REGARDING 

ASSURANCES 

I 

I 

I 

8. The Committee at their sitting held on. the 22nd December, I 
1955 considered the following formula suggested by the Departtnent ofl 
Parliamentary Affairs in regard to the implementation of assurances : I 

"An assurance should be deemed to have been satisfactorily, im-I 
plemented when information furnished in implementation of I 
it is of such content as would not have caused an assurance 
to arise if it had been given at the time of answering a 
question on thefl.oor of the House." 

9. While the Committee agreed to bear the above suggestion in 
mind in considering the nature and extent of implementation of assur- I 

ances, they decided that each case should be deci ded on its·..o.wn merits. 
In this connection, the Comminee felt tbl:lt it was :Jwaysopen to Gov-:-
ernment to bring to the notice of the Committee any facts which they 
desired the Committee to be seized of with respect to any spedfic ,SSUf-
ance. 

VI 

EXAMINATION OF PROCEDURE RElATING TO 
ASSURANCES 

10. At their sitting held on the 13th September, 1956, the Conupittee 
re-examined the procedure· relating to assurances and arrived at the fol-
lowing conclusions :-

(i) As a Parliamentary Committee it is their primary responsi-
bility on behalf of Lok Sabha to watch the implementation 
of assurances. In accordance with the decision of the Com-
mittee (as embodied in their First Report), the Lok Sabha_ 
Secretariat will assist them ~ th~r funalan by excrci§in~ a 
test checi on the lists of assu nc f . hed b the ~~ 
ment 0 Par lamentary airs with a view to see wh '_ 
assurances of a subStannal character have been incorporated i'ilt'i1e---nsi5.-·'" ------------ --'---- . Oi) The Committee should be the final authority to decide : 
(a) whether a statement made by a Minister:constitutes 

:m assuran('e ; 
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3 
(b) whether an assurance has been satisfact· ril~ imple-

mented; and . 

(c) whether the implementation has taken place: within a 
reasonable time. 

VB 

OUTSTANDING ASSURANCES, 

I I. A statement showing the numter rf assurances which are yet 
to be implemented by Government is appended to this Report (Appendix 
V). 

12.' The Committee feel th .. t if the implementatinn of assurances 
is delayed beyond a r-ea~onable time they lose all their value and public 
interest. They woUld, therefore, reiterate the recommendation 
made in their first repon that an assurance given by Government in Lok. 
Sabha should nohn~y.._Qe. fuJDD'Ed _within tWQ .WQI"..mc; unless the matter 
involved is such that it requires a longer period for implementation in which 
case the circumstances should be explained to the Committee and a time 
limit within which the assurance would be implemented by Government 
indicated tc the Ci"tIlmittee. 

K. S. RAGHAVACHARI, 
Chairman, Committee on Assurances 

NEW DELHI; 

The 22nd Dl,ember, 1956. 

3 
(b) whether an assurance has been satisfact· ril~ imple-

mented; and . 

(c) whether the implementation has taken place: within a 
reasonable time. 

VB 

OUTSTANDING ASSURANCES, 

I I. A statement showing the numter rf assurances which are yet 
to be implemented by Government is appended to this Report (Appendix 
V). 

12.' The Committee feel th .. t if the implementatinn of assurances 
is delayed beyond a r-ea~onable time they lose all their value and public 
interest. They woUld, therefore, reiterate the recommendation 
made in their first repon that an assurance given by Government in Lok. 
Sabha should nohn~y.._Qe. fuJDD'Ed _within tWQ .WQI"..mc; unless the matter 
involved is such that it requires a longer period for implementation in which 
case the circumstances should be explained to the Committee and a time 
limit within which the assurance would be implemented by Government 
indicated tc the Ci"tIlmittee. 

K. S. RAGHAVACHARI, 
Chairman, Committee on Assurances 

NEW DELHI; 

The 22nd Dl,ember, 1956. 



\.. IV 
DROPPING OF AN ASSLTRANCE IN PUBLIC INTEREST" 

7. In regard to a j::ending assurance, the Speaker forwarded to 
\, the Committee for its consideration al communication, he had received 
I from the Minister of Parliamentary I\ff,lrs to the etfectthat it was DQt 

in the public interest to disclose the information promised in answer to 
the original question. The Committee agree that it is WIthin the rights 
of Government not to disclose information in public interest and re-
commend that the assurance may be dropped. The Committee feel 
that in cases of doubt the Committee should refer such matters to the 
Speaker for guidance. 

V 
CONSIDERATION OF NEW FORMULA REGARDING 

ASSURANCES 

8. The Committee at their sitting held on the 22nd December, 
1955 considered the following formula suggested by the Deparonent of 
Parliamentary Affairs in regard to the implementation of assurances : 

"An assurance should be deemed to have been satisfactorily, im-
plemented when information furnished in implementation of 
it is of such content as would not have caused an assurance 
to ari~e if it had been given at the time of answering a 
question on the floor of the House. " 

9. While the Committee agreed to bear the above suggestion in 
mind in considering the nature and extent of implementation of assur-
ances, they decided that each case should be decided on its Jl.Wn merits. 
In this connection, the Committee felt tbilt it was :Jwaysopen to Gov"::"'" 
ernment to bring to the notice of the Committee any facts whick they 
desired the Committee to be seized of with respect to any specific .. ssur-
ance. 

VI 

EXAMINATION OF PROCEDURE RELATING TO 
ASSURANCES 

(ii) 
whether a statement 
:an assur-an('e ; 

2 

Minister: ('onstitutes 

\.. IV 
DROPPING OF AN ASSLTRANCE IN PUBLIC INTEREST" 

7. In regard to a j::ending assurance, the Speaker forwarded to 
\, the Committee for its consideration al communication, he had received 
I from the Minister of Parliamentary I\ff,lrs to the etfectthat it was DQt 

in the public interest to disclose the information promised in answer to 
the original question. The Committee agree that it is WIthin the rights 
of Government not to disclose information in public interest and re-
commend that the assurance may be dropped. The Committee feel 
that in cases of doubt the Committee should refer such matters to the 
Speaker for guidance. 

V 
CONSIDERATION OF NEW FORMULA REGARDING 

ASSURANCES 

8. The Committee at their sitting held on the 22nd December, 
1955 considered the following formula suggested by the Deparonent of 
Parliamentary Affairs in regard to the implementation of assurances : 

"An assurance should be deemed to have been satisfactorily, im-
plemented when information furnished in implementation of 
it is of such content as would not have caused an assurance 
to ari~e if it had been given at the time of answering a 
question on the floor of the House. " 

9. While the Committee agreed to bear the above suggestion in 
mind in considering the nature and extent of implementation of assur-
ances, they decided that each case should be decided on its Jl.Wn merits. 
In this connection, the Committee felt tbilt it was :Jwaysopen to Gov"::"'" 
ernment to bring to the notice of the Committee any facts whick they 
desired the Committee to be seized of with respect to any specific .. ssur-
ance. 

VI 

EXAMINATION OF PROCEDURE RELATING TO 
ASSURANCES 

(ii) 
whether a statement 
:an assur-an('e ; 

2 

Minister: ('onstitutes 



3 
(b) whether an assurance has been satisfacl'ril) imple-

mented; and 
(c) whether the implementation has taken place within a 

reasonl:1ble time. 

vn 
OUTSTANDING ASSURANCES 

II. A statement showing the numter C'f assurances whic.h are yet 
to be implemented by Government is appended to this Report (Appendix 
~. . 

12.· The Committee feel th ... t if the implementatinn of assurances 
is delaye-d beyond a rea~onable time they lose all thelT value and public 
interest. They wOUld, therefore, reiterate the recommendation 
made in their first report that an assurance given by Governmeil.t in Lok. 
Sabha should nohn~y.J~e fulnlTed _withjn rw:o.n:lor.lh<; unless the matter 
involved is such that it requires a longer period for implementation in which 
case the circumstances should be explained to the Committee and a time 
limit within which the assurance would be implemented by Government 
indicated tc the Cflmmittee. 

K. S. RAGHAVA CHARI , 
Chairman, Committee on Assurances 

NEW DELHl; 

The 22nd ~,smber, 1956. 

3 
(b) whether an assurance has been satisfacl'ril) imple-

mented; and 
(c) whether the implementation has taken place within a 

reasonl:1ble time. 

vn 
OUTSTANDING ASSURANCES 

II. A statement showing the numter C'f assurances whic.h are yet 
to be implemented by Government is appended to this Report (Appendix 
~. . 

12.· The Committee feel th ... t if the implementatinn of assurances 
is delaye-d beyond a rea~onable time they lose all thelT value and public 
interest. They wOUld, therefore, reiterate the recommendation 
made in their first report that an assurance given by Governmeil.t in Lok. 
Sabha should nohn~y.J~e fulnlTed _withjn rw:o.n:lor.lh<; unless the matter 
involved is such that it requires a longer period for implementation in which 
case the circumstances should be explained to the Committee and a time 
limit within which the assurance would be implemented by Government 
indicated tc the Cflmmittee. 

K. S. RAGHAVA CHARI , 
Chairman, Committee on Assurances 

NEW DELHl; 

The 22nd ~,smber, 1956. 



APPENDICES APPENDICES 



APPENDIX I 

(See para. 5) 

ASSURANCES GIVEN IN THE HOUSE ON THE 29TH SEPTEMBER, 1951 
DURING THE COURSE OF DISCUSSION ON THE DELHI PREMISES 

(REQUISITION AND EVICTION) AMENDMENT BILL, 1950 

QUESTIONNAIRE NO. 1 

Question No. I. 

In regard to the Allotment Committee, reconstituted after the for-
mation of a separate Government in Delhi to make recommendations 
in respect of the preparation of a sector-wise plan for the removal of 
constructions erected on public land before the 15th August, 1950, 
it has been stated by the Ministry of Works, Housing and Supply 
on page 4 of thej! statement that the Committee has been meeting from 
time to time. It has been further stated that the Delhi State Govern-
ment, who are now· in charge of the Rehabilitation and Relief, had pre-
pared a sector-wise plan on the recommendation of this Committee and 
the plan had been approveq by the Ministry of Rehabilitation. 

The Committee on Assurances desire to have the following informa-
. tion :-

(i) The number of meetings held by the reconstituted Allot-
ment Committee; 

(li) Nature of business transacted at thes~ meetings; 
(ill) The main factors taken into account by the . reconstituted 

Allotment Committee in drawing up the sector-wise plan. 

It has also been stat d in the statement by W.H. & S. Ministry 
that the Delhi State Government had been advised to reconstitute the 
Committee mentioned above so as to conform to the letter of the assuranr.e. 
The date from which the 'Committee would be reconstituted and would 
start functioning) may b( intimated. 

Question NO.2. 

With regard to ex-gratia grant for constructions which were demol-
ished or removed, it has been stated by the Ministry of Works, Housing 
and Supply at page 7 of the statement that about 2400 displaced persons 
who had squatted before 15-8-50 were given assistance by allotment of 
land, hutment grant of Rs. 30/-, financial assistance to the extent of 
Rs. 500/- in cash or in form of building materials. The note below 
this however states that the hutment grants and financial assistance were 
adjustable against verified claims. The CoIIiminee feel that the Govern-
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8 

ment had promised an out-right ex-gTalia grant and there was'no question 
of its being set-off against verified claims. They, therefore, feel that the 
adjustment of hutment grant and financial assistance against verified 
claims is not in accordance with the ¥surance given on the fioor of the 
House. 

Questilim NO.3. 
-. 

It has been stated at page 8 of the statement that 119 constructioni 
which were fairly good and with some modifications could be made 
to comply with Municipal Laws, were regularised. The Committee 
desire to know the steps which were ta.~en to ensure that buildings were 
not demolished without triaking certain that they could not fairly comply 
or with suita Ie moclifications would not be made fairly to comply with 
the Municipal requirements· and town improvement plan - etc. The 
number of constructions which were thus dismantled for non-compliance 
with Municipal bye-laws etc. should be intimated. 

Question NO.4. 

In regard to the allotment of lalid on "no-profit no loss" basis 
it has been stated by the Ministry of Works, Housing and Supply on 
page 8 of the note that the costs- have been worked out. The Commi- tee 
feel that the rates fixed on 'no-profit no-loss' basis, vide Ministry of 
Health letter No. F. 14-27/S4-ISG. dated the 19th November, 1955 
are rather high. The Committee desire to have the following informa-
tion :-

(i) The details of calculations for fixin~ the price of land on 
"no-profit no-loss" basis ; 

(li) The rates at which the lands in question were origiAally 
acquired by the Government; 

(iii) Current market price of the lands in question. 
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(See para. 5.) 

ASSURANCES GIVEN IN THE HOUSE ON THE 29TH SEPTEMBER, 1951 
DURING THE COURSE OF DISCUSSION ON THE DELHI 

PREMISES (REQUISITION AND EVICTION) AMENDMENT 
BILL, 1950 

QUESTIONNAIRE NO. 2 

One of the assurances given at the time of passing the Delhi Prem-
ises (Requisition and Eviction) Amendment Bill 1950 was to the effect 
that-

"in every case where any construction is demolished or removed, 
rehabilitation grant ex-gra:ia is also made to the displaced 
person either in cash or in the shape of building materials 
or both, the amount of which shall be determined by the 
Ministry of Rehabilitation having due regard to the circum-
stances of each case." 

According to the . evidence so far presented to the Committee in 
the form of either memoranda or personal statements by the representa-
tives of W.H.S., Delhi Improvement Trust and Relief & Rehabilitatjon 
Ministry, it appears, that assistance was given under two majn 
heads 

(i) Cheap Tenements Scheme under which displaced persons, 
who had squatted on Government land either before 15-8-1950 
or after 15-8-1950 till the time of survey in 1952 were given 
plots of land and hutment grant of Rs. 30/- and financial 
assistance to the extent of Rs. 500/- in cash or in the form 
of building material, the hutment grant and the financial 
assistance mentioned above being, however, adjustable against 
verified claims. 

(ii) An ex-grQria grant at the scale laid down m letter No. 
F.14-27/S4-LSG(I) dated the 19th November, 1955 to all those 
persons who had squatted on land before 15-8-50 and whose 
5ltructures were demolished or removed. 

2. The Committee note that the first grant popularly known as the 
"Cheap Tenements Scheme" grant was part of a general scheme applicable 
to all displaced persons and strictly speaking had no direct connection 
with the assurance which had been given by Shri Gadgil, Minister for 
W.H. & S. Besides, this assistance cannot be termed as ex-gT(~. ia when 
it has been made adjustable against verified claims. 
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3. As regards Ex-Oralia grant, the Committee desire to have the •. 
following intimation; 

(i) Reasons for the undue delay in laying down the scale for the 
grant of Ex-Gratia payment to displaced persons who had 
squatted on larid before 15-8-1950 and whose constructions 
were demolished and who therefore came within the purview 
of the 'assurance given on the Floor of the House. 

(ii) Whether any detailed valuation of the structures of the dis-
placed persons mentioned above had been done strictly at 
the time of the demolition so that they could be paid accord-
ing to the scale laid down by the Ministry of Health vide 
their letter No. ~. 14-27/54-LSG(I) dated the 19th Novem-
ber, 1955. 

(iii) The number of persons covered by the assurance who' have 
been given grants both under the "Cheap Tenements Scheme" 
and Ex-Gratia amount as, per scale laid down in the Ministry 
of Health letter No. F. 14-27/54 LSG(I) dated the 19th 
November, 1955. 

4. In the above context, the committee would like to draw specific 
attention to 'the answer that had been given to the Committee by the 
Land and Development Office earlier with reference to a qu~-

"As L. & D.O. was not aware of the Government's inten60n to 
pay any compensation, etc., to any squatter who had unauthor-
isedly raised any structure on Government land ,the value 
of the demolished houses was never assessed, nor were the 
evictees, for the same reasons, asked to intimate the cost 
of their houses." 

(Para 29 of the Second Report of the Committee on 
Assurances) 

5. According to the assurance gi'ven onthe fioor of the House, 
steps were required to be taken to ensure that buildings were not demolished 
without makjng certain that they would not fairly comply or with suitable 
modifications would not be made fairly to comply with the Municipal 
requirements and town improvement plans etc. The Committee had 
therefore desired to know the number' of structures which were disman-
tled for non-compliance with Municipal requirements, etc. It 'has been 
stated in reply that no building has so far been demolished for non-
compliance with the municip~ ,bye-laws and that buildings were demo-
lished only in cases where lhe land was required for pu lie purposes. In 
amplification of the above the Chairman of the Delhi Improvement Trust 
in his evidence before the Committee on 10-4-56 had given yerbally 
some details of the 650 houses which had been demolished. But no 
detailed reasons for demolition of the following structures were given : 

Land & Development Office 
Delhi Municipal Committee 
New Delhi Municipal Committee ~459 
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The Committee desire that a detailed statement showing broadly 
the reasons because of which the structUres falling under the above 
mentioned authorities were demolished should be furnished. The Delhi 
Improvement Trust should also send a similar statement in respect of 
650 houses which were demolished by them. 

6. In the above context, the Conuninee would like to particularly 
draw attention to the observation which is stated to have been made at 
the first meeting of the Committee appointed for making alterations to the 
town improvement plans to the effect that about 95 per cent. of the 
unauthorised constructions were such that they did not conform to the 
bye-laws. . 

[page 9 of the statement received from W.H.S. Ministry along with 
their O.M. No. WII-25(2)!55, dated the 23rd December, 1955]. It 
has, however, now been stated that no building or strUcrures has peen 
demolished for non-compliance with bye-laws and that the structures 
were demolished only where the land was required for public purposes, 
e.g., widening of roads etc. The above two statements should be re-
conciled. 
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ASSURANCES GIVEN IN THE· HOUSE ON THE 29th SEPTEMBER, 1951 
DURING THE COURSE OF DISCUSSION ON THE DELHI PREMISES 

(REQUISITION 'AND EV.ICTION) AMENDMENT BILL, 1950 

REPLIES TO QUESTIONNAIRE NO. I FROM THE 
MINISTRY OF WORKS, HOUSING AND SUPPLY 

Question No. r. 
(i) 9· 
(ii) The Committee formulates schemes of allotment to the 

squatters and displaced persons in other categories. 
(iii) ~vailability of alternative accommodation placed at the dis-

posal of the State Government by the Ministry of Rehabilita-
tion. . 

Efforts are made to accommodate the squatters as' near the place 
of squatting as possible unless the clearance of any particular locality 
is urgently desired by the local body on account of congestion or traffic 
requirements. 

The Allotment Committee has been reconstituted to conform to the 
letter of the assurance and Sarvashri J aspat Rai Kapur and Achint Ram, 
Members of Parliament, have since been included in the Committee as 
nominees of the Ministry of Works, Housing and Supply. 

Question No.2. i 
The assurance given by Shri Gadgil was to the effect that .in every 

case where any construction is demolished or removed, rehabilitation 
grant ex-gratia. is made to the displaced persons either in cash or in the 
shape of building materials, or both, the amount of whici,l shall be deter-
mined by the Ministry of Rehabilitation having due regard TO the circum-
stances 0 f each case. The words underl ined are significant. Realisation 
of the rehabilitation grant given to the squatters out of vedfied claims 
in cases ;n which claims are accepted is not against the letter and the' 
splnt of the assurance given. 
Question NO.3. 

Buildings were demolished only in those cases where the land on. 
which they stood was required & acquired for public purpose. No 
building has so far been demolished for non-compliance with municipal 
bye-laws. 
Question Nc. 4. 

A statement showi...T'lg the required information IS attached. (A...l-
nexures I &. II). 
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APPENDIX IV 

(See para. 5) 

ASSURANCES GIVEN IN THE HOUSE ON THE 29th SEPTEMBER, 195 r 
DURING THE COURSE OF DISCUSSION ON THE DELHI PREMISES 

(REQUISITION AND EVICTION) AMENDMENT BILL,I950 

REPLIES TO QUESTIONNAIRE NO. 2 FROM THE 
MINISTRY OF WORKS, HOUSING AND SUPPLY 

Para. 3. 

The position is as follows :-
(i) The delay is largely attributable to the very complicated nature 

of the problem and the number of agencies involved. Also 
the maner had to be examined in great detail, and one of the 
major causes of delay was the formation of the Delhi State 
Government and taking over of responsibility by that Govern-
ment in this regard and the necessity to consult that govern-
ment before issuing orders. 

(it) Valuation was done by the D.LT. before demolishing the 
unauthorised structures. As regards the other agencies, the 
position is that the unauthorised Structures which they demolish-
ed were mostly temporary klwkas (Wooden Structures) put 
up by the squatters on roadsides, Slreets, mosques, public 
gardens, temples, graveyards, etc. and the dismantled material 
were removed by the squatters. It is relevant to mention in 
this connection that these squatters are not entitled. to ex-
gratia payment in terms of orders issued by the Ministry of 
Health on 19-II-55. 

(iii) No ex-gratia payment has so far been made and the amounts. 
to be paid in each case are being worked out by the Delhi 
State Government. It is, however, not possible to state 
as· to how many of the persons entitled to ex-gratia 
payment have been given grants under the "Cheap Tene-
ments Scheme", as no record was kept about the actUal 
date of unauthorised squatting by the displaced persons (included 
in the 1952 Survey) who were given such grants. 

LAND AND DEVELOPMENT OFFICE 

Para. 5. 
Out of the 1090 structures, 405 were in graveyards etc. and re-

maining 691 were on the Government nazul land. They were all purely 
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16 

temporary structures, the removal of which was undenaken by the Re-
habilitation Ministry in their sectorwise programme of !ehabilitaticg 
displaced persons squatting in various places in Delhi. The dismantled 
material were invarja~ly removed by the squatters. 

DELHI IMPROVEMENT TRUST 

A statement (vide Annexure) is enclosed indicating the reasons for 
which the 650 unauthorised constructions were removed by the TrusT. 

n.M.c. AND THE N.D .. M.C. 

The unauthorised structures were in public places like roads, streets, 
public gardens etc. and were removed in the interest of public health and 
sanitation. 

Para 6. 
The statement made before the first meeting of the Committee 

appointed for making alterations in the town improvement plans, etc. 
referred to the constructions as then existed. The other statement made 
is in respect of the constructions which have been demolished. The 
question as to whether a particular construction which was demolished 
conformed to the Munic;ipal bye-laws Qr not was never examined, and 
as and when the land on which these constructions stood was required 
for a public purpose, such as, widening of the roads, construction of 
rehabilitation markets, rehabilitation colonies etc., steps were takQn to 
demolish such constructions and clear the land for that purpose. 
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ANNEXURE 

DELE I IMPRovEMENT TRUST 

Statement iJldic4ling l he purpose for which th~ unamhorised conslrrtcliO/1S 
t~'ere removed by The Trusf 

Name of the: Scheme 

1. Jhandewala Block 'E' 

2. Jhandewala Block'S' 

3. Andha Mughal 

4. Motia Khan Dump 

5. Western E:<tension Area 
Block. 

'1' 

6. Motia Khan A.R.P. Quarters 

I. 

Appro't. 
No. of 

st"UCi:l'r;:c; 
demolish-

ed 

Purpose for which the lands 
under unauthorised struc-

tures were req\1ir~d 
on a date 
prior to 
15-8-50 

17 

230 For execution of the scheme 
(After development.. about one 
half of the area was otfered to 
the R~habn. Miristrv for 
rehabilitation of displaced pc-r-
soos. Since then 33 plots 
have been placed at the disposal 
of the State Rehabn. MinistrY 
for allotment to eligible persons 
evicted from this area ard a 
schem~ h2S also been submitted 
to Govt. for accommodating 
1 he squatterll along the M. M. 
Road, in a part of the remaining 
an~a).' 

30 For execution of the scheme:. 

32 For construction of subsidized 
houses for slum evictees. 

20 For execution of the scheme. (The 
stnlctUres removed fell in the 
alignment of roads and other 
services required to be provided 
there). 

5 For construction of subsidiud 
house:: for slum evictees. 

94 The land was required by the 
Rehabilitation Minisnv fof' 
cODstruction of quarters for 
displaced p.:rsons. 
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Name of the Scheme 

7. Moti Nagar on Rohtak Road 

8. Bapu Nagri 

Trust. 

1. Paharganj Circus 

2. Abata Kidara 

3. Darndama 

TOTA:L 

IS 

Approx. 
No. of 

strUctures 
demolish-

ed 

PUrpose for which the lands 
under unauthorised strUC-

tures Were required 
OD a date 
prior to 
15-a-So 

4 For execution of the scheme which 
was . designed to accommodate 
the existing squatters in a: planned 
manner. The houses demolished 
came in the alignment of the 
roads etc . 

. 3S For construction of a by-pasc: 
road to link Lower Bela Road 
with the National Highway. 

12 For execution of the Scheme. 

10 Do. 

178 For execution of the Roshanara 
Extension Scheme in which 
Damdama Lies. 
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APPENDIX-V 
(See para. II) 

Statement r"garding outstanding Assurances 

S~s:;ion Pedod of Session 

---------------------------
Ninth 
Twth 
Eleventh 
Twelfth 
Thirteenth 

21st Febru1ry to 7th May, 1955 . 
25th July to 1st October, 1955 
21st November to 23rd December, 1955 
ISth February to 30th May, 1956 
16th July to 13th September, 1956 

TOTAL 

19 
OMGIPND-L5 1-2284 LS-r -3i57-850 , 

• 
• 

Number 
of 

Assurances 
outstand-
ing 

31 
30 
20 

166 
214 
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